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IN THE CTNTRAL ADMINIZTRATIVE TPIEUNAL, JAIFUR EBENCH,

JAIPUR,
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Gua, Mo, 741/92 Date of  Jaoi
1 Y PARMARTHAK t Arrplicant
VERSUS
UNIGM GF INDIA & OFPB ¢ FPeepondsnts,
Mr. J.. Faashik : Counszsl for Ehe ape
Mr. Manish Bhandari ¢ Counszl for the respond=nts,
CORAM:
Hont'ble Mr, Justice D.L. Mehta, Vice-Chairman
Hon'kle Me, Ushsa fon, A2dministrative | xwmhwr

FEF HOW'BLE ME., JUSTICE ©,L, MOHTA, VICE=-CHAIRMAN:
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Heard the learned omunsgel £3r the parties,

2. The epplicant was agporinted in the handicapped

3]

quots and thisz £act was in the notice of the respondents,
Thiz thing should ke oonsidered by the persons while
congidsring whether & person ¢an still zorntinus the work

~f the post which he iz performing., If the handicap of

a peracn i2 not comdng in & way thaen it will not e a

be consider for thes purpoze £ peviormancs az an handi-
capred perach. Hovever, the respondasnts are at likherty
£ et him erramined in a regulsr way anld 28 they can gzt

him eramined immedizkbely and the ceport zhouwld e based

-

mzdical fitn=ss cto.
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on the poeition 0f performnance

Taking into 2onesidevstion that the applizant was sppointed

bz handicapp=d gucta and sefore taking any action on

the bhasis of the m=dicel rijlt, the respondznts will
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aneardingly, with no
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( USHa SEN ) ( D.L., MEHTa )
Administrative Mamber Vice=Chairman



